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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 25% September, 2023

L. A. Bill No. 38 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH ASSIGNED
LANDS (PROHIBITION OF TRANSFERS) ACT 1977.

Be it enacted by the legislature of the State of Andhra FPradesh in
the Seventy - fourth Year of Republic of India as follows, -

1. (1) This Act may be called the Andhra Pradesh Assigned Lands

Short Title,
(Prohibition of Transfers) (Amendment) Act, 2023, extent and
commencemeant.
(2) Itextends to the whole of the State of Andhra Pradesh.
(3) Sections 2 and 3 shall be deemed to have come into force
with effect on and from the 31% July,2023 and Section 4
shall be deemed to have come into force with effect on
and from 215 January, 1977
S In the Andhra Pradesh Assigned Lands {Prohibition of Transfers) Act, Amendment
1977, (hereinafter referred to as the principal Act), in Section 2. in oF Betien &
clause (1) after the words. ‘subject to the condition of non-alienatior’ Act9 of
1977.
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Amendment of 9.

Section 3

Amendment
Section 4.

4

the words, ‘within a period of twenty (20) years from the date of
assignment in the case of lands assigned for agricultural
purpose, and within a period of ten (10) years from the date of
assignment in case of house sites, shall be Inserted:;

In the Principal Act, in Section 3. for sub-section (2), the following
sub-section shall be substituted. namely:-

“(2) (i) No landless poor Person or his / her legal heir,
shall transfer any land assigned for agricultural purpose,
and no person shall acquire any such assigned iand,
either by purchase, gift, lease (except in the case of
Lease to the Andhra Pradesh Green Energy Corporation
Ltd., for use as deemed fit and including for usage of
non-agriculture purpose)®, mortgage, exchange or
otherwise, within a period of twenty (20) years from the
date of assignment.

(ii) After expiry of the above period of twenty years,
such assigned land may be alienated by the assignee .
or his/ her legal heirs as per the procedure prescribed,
without further reference to the government.

(i) where any land adjoining such assigned land is
earmarked for any use other than agriculture use in the
master plan of the area, the assignee or his/her legal
heirs shall be paid current basic value of said adjoining
non agricultural land by the purchaser of the such
assigned land.”.

In the Principal Act, in Section 4, in sub-section (1), after clause (c),
the following clause shall be inserted. namely: -

“{d) Not withstanding anything contained in any other law for the
time being in force, where an assigned land is resumed in public
interest for a public purpose, the assignee shall be entitled to payment
of compensation equivalent to the market value of the land on par
with iand owner, but shali not ciaim for payment of compensation
amount as per the negotiated award with the land owner or amount
awarded by the reference or appellate courts.”.
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5.

(1) The Andhra Pradesh Assigned Lands (Prohibition of Transfers) Repeal and
(Amendment) Ordinance, 2023 is hereby repealed. savings.

. ; i A Ordinance No.9
(2) Notwithstanding such repeal, anything done or any action taken aof 2023.

under the said Ordinance shall be deemed to have been done or
taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Assigned Lands (Prohibition of Transfers)
Act, 1977 is a protective legislation and it prohibits the transfer of lands
assigned to landless poor persons for the purpose of cultivation and
provides for restoration of such transferred lands to the original assignee
and also for punishment to the perscns acquiring such lands;

The condition of non-alienability of assigned lands impacted the
poorest of the poor by preventing them from making use of the same for
emergent family needs;

The proposals were received for granting transfer rights to the
assignees of their assigned lands after elapse of certain period from the
date of assignment;

The Government constituted a committee under the Chairmanship
of the Hon'ble Minister for Revenue, Registration & Stamps, vide
G.0.Rt.N0.822, Revenue (Lands.l) Dept, dt.30.09.2022 to examine the
issue of right to sell the assigned lands for the welfare and financial ease
of the assignees,

The committee after examining the relevant revenue laws inforce
in the neighbouring states of Tamilnadu, Karnataka and Kerala and the
realistic ground situation in the state, inter alia, recommended that the
original assignee or his/her legal heir may be permitted to alienate the
assigned land after a period of twenty years from the date of assignment
as per the procedure prescribed and without reference to the Government
and incase, the adjoining land is earmarked for any use other than
agricultural use in master plan, the assignee shall be paid on par with the
current basic value of the land by the purchaser of such assigned land,

Besides above, the larger bench of the High Court of Andhra
Pradesh in Land Acquisition Officer Cum Revenue Divisional Officer,
Chevella Division Vs Mekala Pandu (AIR 2004 AP 250) held that the
assignees of the Government lands are entitled to payment of
compensation equivalent to the full market value of the land and other
benefits on par with full owners of the land even in cases where the
assigned lands are taken possession of by the State in accoidance wilh
the terms of grant or patta, though such resumption is for a publiic purpose.
The High Court further held that even in cases where the State does not
invoke the covenant of the grant or patta to resume the land for such
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public purpose and resorts to acquisition of the land under the provisions
of the Land Acquisition Act, 1894, the assignees shall be entitled to
compensation as owners of the land and for all other consequential benefits
under the provisions of the Land Acquisition Act, 1894. No condition
incorporated in patta/deed of assignment shall operate as a clog putting
any restriction on the right of the assignee to claim full compensation as
owner of the land:

An appeal filed against the above Judgment was dismissed by the
Supreme Court in its Order in A P. Industrial Infrastructure---—-—————_ Vs
Ramesh Singh (CA No.7904-7912/2012, Dated 04-08-2014);

As per the above Judgments, the assignees are entitled to
payment of market value of the land only on par with land owners and they
cannot claim enhanced compensation awarded by the reference court or
Appellate Court. The assignees are also not entitled to claim compensation
on par with land owners where negotiated awards were passed for acquired
lands due to exigency of the requirement of the land and also public interest
involved in securing completion of the project;

The assignees of the lands acquired for the projects long back are
claiming compensation on par with the land owners who had agreed to
part compensation awarded by the courts to which they are not entitled
to;The Government has accepted the above recommendations of the
committee and decided to amend the above Act suitably.

As the Legislature was not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately,
the Andhra Pradesh Assigned Lands (Prohibition of Transfers)
(Amendment) Ordinance, 2023 (A.P. Ordinance No. 9 of 2023) was
promulgated by the Governor on the 27th July, 2023.

The Bill seeks to replace the said Ordinance and to give effect to
the above decision.

DHARMANA PRASADA RAO,
Minister for Revenue,
Registration & Stamps.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause (3) of the Bill authorizes the Government to issue notification
in respect of the matters specified therein and generally to carry out the
purposes of the Act.

As such the notification issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Heouses
of the State Legislature and will be subject to any modifications made by

the Legislature.

The above provisions of the Bill regarding delegated legislation are
thus of normal type and mainly intended to cover matters of procedure.

DHARMANA PRASADA RAO,
Minister far Revenue,
Registration & Stamps.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Assigned Lands (Prohibition of Transfers)
(Amendment) Bill, 2023, after it is passed by the Legislature of the State
may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

DHARMANA PRASADA RAO,

Minister for RPevenue,

Registration & Stamps.

Dr. PP.K. RAMACHARYULU,
Secretary General to State Legislature.
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